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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
INTERLOCUTORY APPLICATION N01 1 80f 2025
in

ORIGINAL APPLICATION No. 174 of 2024/EZ

(Under Section 19 of the National Green Tribunal Act, 2010 read with Section 151
of CPC,1908)

IN THE MATTER OF:

National Mission for Clean Ganga ..... Applicant
Versus

Sourabh Kumar & Ors. .... Respondents

APPLICATION FOR WAIVER OF COST IMPOSED ON NATIONAL
MISSION FOR CLEAN GANGA, NEW DELHI

INDEX
S. No. Particulars Page No.

1. | Memorandum of Interlocutory Application filed by 1-6

NMCG
2. | Affidavit 7-8
3. | Annexure — I : True copy of Order dated 19.08.2025 9-10
4. | Annexure — II: Copy of NMCG IA dated 11-43

06.08.2025 and filing receipt dated 18.08.2025
5. | Annexure — III : Copy of reply dated 06.08.2025 44-64
6. |

Applicant

Date:
Place: Kolkata

Filed Through

Ashok Prasad
Advocate for NMCG

Mob: 883069404
Email: ashokadvhc@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

INTERLOCUTORY APPLICATION NO. 0of2025
in

ORIGINAL APPLICATION No. 174 of 2024/EZ

(Under Section 19 of the National Green Tribunal Act, 2010 read with Section 151
of CPC,1908)

IN THE MATTER OF:

National Mission for Clean Ganga
Applicant
Versus

1. Commissioner, Municipal Corporation Arrah, Office of the Collector &
District Magistrate, Collectorate Campus, Ramna Maidan, Ara District,

Bhojpur - 802301

2. Member Secretary Bihar CPCB, Bihar State Pollution Control Board Parivesh
Bhawan, Ns - B/2 , Patliputra Industrial Area, P.O. - Sadaqat Asharam, Patna
(Bihar) - 800023

.....Respondents
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MOST RESPECTFULLY SHEWETH:

1. That the present Interlocutory Application is filed for seeking wavier of cost
imposed on the applicant vide order dated 19.08.2025 passed by Hon’ble NGT
(Eastern Zone Bench) in O. A. No. 174 of 2024 titled Sourabh Kumar Vs. State
of Bihar & Ors. Copy of NGT’s order dated 19.08.2025 is enclosed as
‘Annexure — I.

2. The applicant herein National Mission for Clean Ganga is Respondent No. 3 in
the above mentioned matter pertaining to pollution in the "Prachin Ganga," a
10 km long tributary of the river Ganga and vide order dated 08.08.2024 the
Hon’ble NGT (PB) has directed the present respondent for filing affidavit.

3. That in order to apprise the Hon’ble NGT regarding the status of Prachin
Ganga, information was sought from the District Ganga Committee, Arrah, and
the State Program Management Group (SPMG), Bihar, to provide details
regarding the pollution abatement measures taken and action initiated with
respect to the alleged dumping of muck and garbage in the Prachin Ganga river
stretch vide letters dated 05.09.2024.

4. That in response to the above, an Action Taken Report dated 25.09.2024 was
received by NMCG from the Bihar State Pollution Control Board (BSPCB).
The report confirms that BSPCB, in exercise of its powers under Section 33A
of the Water (Prevention and Control of Pollution) Act, 1974, directed the
concerned authorities to:

i.  Stop and Prevent dumping of solid waste on the banks of Gangi river in
ii.  Arrah, Bhojpur;
iii.  Take immediate steps for removal of the legacy waste dumped on the banks
of Gangi river,
iv.  Take immediate action to stop dumping of mixed solid waste further, on the
banks of Gangi river in Arrah, Bhojpur; and
v.  File an action taken report of the aforesaid directions within 15 days from

the receipt of this notice.”

5. That the BSPCB’s Report was accompanied by black and white photographs of
the affected riverbank, which/\,)vfc;re, annexed along with NMCG’s affidavit dated
04.12.2024 filed before th@,Hg‘a@LeIwaml

>
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That the defect, as pointed out by the Hon’ble Tribunal Registry, pertains solely to
non-filing of coloured photographs, which occurred due to unavailability of such
photographs at the time of filing. The oversight was purely inadvertent and
technical in nature and did not affect the substantive content or integrity of the
affidavit or its annexures submitted by NMCG.
That said affidavit dated 04.12.2024 was otherwise filed well within the
stipulated timeline and in compliance with the directions of the Hon’ble
Tribunal.
That vide order dated 29.05.2025, the Hon’ble Tribunal was pleased to impose a
cost of ¥3,000 on Respondent No. 3 for not curing the defect within the stipulated
time. It is respectfully submitted that thereafter, Respondent No. 3 filed an
Interlocutory Application dated 06.08.2025 (filed on 18.08.2025) seeking waiver
of the cost imposed on the National Mission for Clean Ganga (NMCQG),
Respondent No. 3 herein, vide the aforesaid order dated 29.05.2025. Copy of the
Interlocutory Application dated 06.08.2025 is marked and attached as ‘Annexure
—I1.
That the answering Respondent, along with the said Interlocutory Application, had
also filed its detailed reply dated 06.08.2025, which was duly uploaded on the
Hon’ble Tribunal’s website on 18.08.2025. However, vide order dated 19.08.2025,
the Hon’ble Tribunal inadvertently observed that Respondent No. 3 had not filed
its reply and accordingly imposed a further cost of Rs. 5000 upon the Respondent.
Copy of the Affidavit dated 06.08.2025 is marked and attached as ‘Annexure
~IIT".
That NMCG, being a public body engaged in environmental and river
rejuvenation efforts, operates under procedural and budgetary constraints. The
cost imposed, though nominal, affects the deployment of public funds meant for
critical environmental initiatives.
It is humbly submitted that, for the reason stated hereinabove, this application
seeking waiver of cost imposed. The default being purely technical and
unintentional, it is respectfully prayed that the cost imposed on NMCG

a) vide order dated 29.05.2025 amounting to Rs. 3000

b) vide order dated 19.08.2025 ame}mtmg to Rs 5000 may kindly be

waived off in the interest of Ju§{1&% and e qtntyw - (}
,‘}\
That the present Application is bonaﬁdé aﬂd made: Ln\the interest of justice.
: 1] [
j ]
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PRAYER

In view of the foregoing submissions, it is most respectfully prayed to this Hon'ble

Tribunal:

a)  To kindly set aside the cost imposed on Applicant vide order dated 19.08.2025
& 29.05.2025.

b)  To pass such other orders and/or directions as deemed just and proper in view

of the facts and circumstances and in the interest of justice.

It is prayed accordingly.

APPLICANT
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
INTERLOCUTORY APPLICATION NO. 0of2025
in

ORIGINAL APPLICATION No. 174 of 2024/EZ

IN THE MATTER OF:
National Mission for Clean Ganga ..... Applicant
Versus
Sourabh Kumar & Ors. ..... Respondents
AFFIDAVIT

I, Anup Kumar Srivastava, S/o Late P. L. Srivastava, aged 58 years presently

do hereby solemnly affirm and state as under:

1. That I am presently working as Executive Director, Technical in the National
Mission for Clean Ganga (NMCG) under the Department of Water Resources, River
Development & Ganga Rejuvenation, Ministry of Jal Shakti, New Delhi and is duly

authorized to depose the present affidavit.

2. That I have read and understood the contents of the accompanying
interlocutory application on Behalf of National Mission for Clean Ganga (NMCQG)
which are true and correct, and based on office records and nothing material has been

concealed therefrom.

3. That the contents of the accompanying Application may be read as Part and

Parcel of this Affidavit

T
= ;

DEPONENT
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VERIFICATION

I swear this affidavit that the contents of my above affidavit are true and
correct to my knowledge and belief and information derived from the record of this

case. No part of it is false and nothing relevant has been concealed therein.

U3 Nov 2075
Verified at New Delhi on this day of October 2025. e o
.l
P / -
DEPONENT

NOTARY PUBLIC

03 NOV 2025

-
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Item No.09 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODE)
Original Application No.174 /2024 /EZ
(Earlier O.A. No.681 /2024 /PB)

Sourabh Kumar Applicant

Versus

Commissioner, Municipal Corporation Arrah & Ors. Respondents

Date of hearing: 19.08.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

Applicant: None for the applicant

Respondents: Mr. Bishwa Bibhuti Kumar Singh, Advocate and Mr.
Surendra Kumar, Advocates for Respondent No.1
(through V.C).
Ms. Amrita Pandey, Advocate for Respondent No.2 (through
V.C).
Mr. Ashok Prasad, Advocate for Respondent No.3 (through
V.C).

ORDER

1. Replies on behalf of respondents 1 and 2 have not been filed.

2. Respondent no. 1 has deposited costs of Rs. 2500/- but respondent

no. 2 has not deposited the costs.

3. Respondents 1 and 2 are granted one more opportunity to file their
replies within three weeks subject to deposit of further costs of Rs.5000/-

respectively.

4. Costs of Rs. 5000/- by respondent no.1 and costs of Rs. 7500/-

(Rs. 5000/- cost imposed today + Rs. 2500/- cost already imposed) by
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respondent no.2 may be deposited within three weeks with Registrar,

Eastern Zone Bench of this Tribunal at Kolkata.

5. Defective Affidavit has been filed on behalf of Respondent No. 3

(Ministry of Jal Shakti) which is placed in Vol-IV.

0. Respondent No.3 has not cured the defect and has not deposited

the costs of Rs. 3000/-.

7. Respondent no. 3 is also given one more opportunity to cure the
defect and file the affidavit again within three weeks subject to deposit of

further costs of Rs. 5000/-.

8. The costs of Rs. 8000/- (Rs. 5000/- costs imposed today + Rs.
3000/- costs already imposed) may be deposited with Registrar, Eastern

Zone Bench of this Tribunal at Kolkata within three weeks.

0. List on 06.11.2025 for further consideration.

Arun Kumar Tyagi, JM

Dr. Prashant Gargava, EM
August 19th, 2025,
Original Application No.174 /2024 /EZ
(Earlier O.A. No.681/2024/PB)
AM
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
INTERLOCUTORY APPLICATION NO.  of 2025
in

ORIGINAL APPLICATION No. 174 of 2024/EZ
(Under Section 19 of the National Green ‘I'ribunal Act, 2010 read with Section 151
of CPC,1908)
IN THE MATTER OF:
National Mission for Clean Ganga ... Applicant

Versus

Sourabh Kumar & Ors. .... Respondents

APPLICATION FOR WAIVER OF COST IMPOSED ON NATIONAL
MISSION FOR CLEAN GANGA, NEW DELH1

INDEX
['S. No. Particulars Page No. ].
1. | Memorandum of Interlocutory Application filed by ’ 1 _ 4 ‘ |
NMCG 2 |
2. | Affidavit ' 5.6
3. | Annexure — I : True copy ol Order dated 29.05.2025 7-8
Annexure — II : Copy of NMCG letter dated | -- 9.1 2.
05.09.2024
5. | Annexuré — III : Copy of NMCG Affidavit 13-
6. | Proof of service 3 4 ‘1
L]
Applicant
Date: 1 "81 =9

Place: New-Deihi ko) k_aglﬁ,

Filed Through
A ML,};

Ashok Prasad

Advocate for NMCG
Mob:3883069404

Email: ashokadvhe@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

INTERLOCUTORY APPLICATION NO.  of 2025
in
ORIGINAL APPLICATION No. 174 of 2024/EZ

{Under Section 19 of the National Green Tribunal Act, 2010 read with Section 151 of
CPC,1908)
IN THE MATTER OF:
Mational Mission for Clean Ganga oo Applicant
Versus

1. Commissioner, Municipal Corporation Arrah, Office of the Collector & District

Magistrate, Collectorate Campus, Ramna Maidan, Ara District, Bhojpur -
802301

2. Member Secretary Bihar CPCB, Bihar State Pollution Control Board Parivesh
Bhawan, Ns - B/2 , Patliputra Industrial Area, P.O. - Sadagat Asharam, Patna
(Bihar) - 800023

.....Respondents
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MOST RESPECTFULLY SHEWETH:

1. That the present Interlocutory Application is filed for seeking wavier of cost
imposed on the applicant vide order dated 29.05.2025 passed by Hon’ble NGT
(Eastern Zone Bench) in O. A. No. 174 of 2024 titled Sourabh Kumar Vs. State
of Bihar & Ors. Copy of NGTs order dated 29.05.2025 is enclosed as Annexure
-1

2. The applicant herein NMCG is Respondent No. 3 in the above mentioned matter
pertaining to pollution in the "Prachin Ganga,” a 10 km long tributary of the river
CGranga and vide order dated 08.08.2024 the Hon’ble NGT (PB) has directed the
present respondent for filing alfidavit.

3. Thatin order to apprise the Honble NGT regarding the status of Prachin Ganga,
information was sought from the District Ganga Committes, Arrah, and the State
Program Management Group (SPMG), Bihar, to provide details regarding the
pollution abatement measures taken and action initiated with respect to the
alleged dumping of muck and garbage in the Prachin Ganga river stretch vide
letters dated 05.09.2024. Copy of letter dated 05.09. 2024 is enclosed as
Annexure - I1.

4, That in response to the above, an Action Taken Report dated 25.09.2024 was
received by NMCG from the Bihar State Pollution Control Board (BSPCB). The
report confirms that BSPCB, in exercise of its powers under Section 33A of the
Water (Prevention and Control of Pollution) Act. 1974, directed the concerned
authorities to:

i Stop and Prevent dumping of solid waste on the banks of Gangi river in
i, Arrah, Bhojpur,
iti.  Take immediate steps for removal of the legacy waste dumped on the banks

af Gangi river;

]
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iv.  Take immediate action to stop dumping of mixed solid waste further, on the
banks of Gangi river in Arrah, Bhojpur, and
v.  File an action taken report of the aforesaid divections within 15 days from
the receipt of this notice. "
That the BSPCB's Report was accompanied by black and white photographs of the
alfected riverbank, which were annexed along with NMCG’s alTidavit liled before
the Hon ble Tribunal,
That the defect, as pointed out by the Hon'ble Tribunal Registry. pertains solely to
non-filing of coloured photographs, which occurred due to unavailability of such
photagraphs at the time of filing. The oversight was purely inadvertent and technical
in nature and did not affect the substantive content or integrity of the affidavit or ils

annexures submitted by NMCG.

. That the affidavit was otherwise filed well within the stipulated timeline and in

compliance with the directions of the Hon'ble Tribunal. Copy of respondent no.

3. NMCG affidavit is marked and annexed herewith as Annexure -111

That this is the first instance of such a default in the present matter, and NMCG has
always maintained procedural diligence and sincerity in complying with the orders
of the Honble Tribunal.

That NMCG, being a public body engaged in environmental and river rejuvenation
efforts, operates under procedural and budgetary constraints. The cosl imposed,
though nominal, affects the deployment of public funds meant for critical

environmental initiatives,

.1t is humbly submitted that, for the reason stated hereinabove, this application

secking waiver of cost imposed. The default being purely lechnical and
unintentional, it is respectfully prayed that the cost imposed on NMCG may

kindly be waived ofT in the interest of justice and equity.

=
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L1, That the present Application is bonafide and made in the interest of justice.
PRAYER

In view of the foregoing submissions, it is most respectfully prayed to this Hon'ble

Tribunal:
a)  To kindly set aside the cost impased on Applicant vide order dated 29,05.2025.

b)  To pass such other orders and/or directions as deemed just and proper in view

of the facts and circumstances and in the interest of justice.

It is prayed accordingly. e 3

A>> APPLICANT
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
INTERLOCUTORY APPLICATION NO.  of 2025
in

ORIGINAL APPLICATION No. 174 of 2024/F7,

IN THE MATTER OF:

National Mission for Clean Ganga +oo.. Applicant
Versus

Sourabh Kumar & Ors. .-... Respondents

AFFIDAVIT
I, Anup Kumar Srivastava, S/o Late P. L. Srivastava, aged 58 vears presently

do hereby solemnly affirm and state as under:

(N That | am presently working as Executive Director, Technical in the National
Mission for Clean Ganga (NMCG) under the Department of Water Resources, River
Development & Ganga Rejuvenation. Ministry of Jal Shakti, New Delhi and is duly

authorized to depose the present affidavit,

8 That | have read and understood the contents of the accompanying interlocutory
application on Behall of National Mission for Clean Ganga (NMCG) which are true
and correct, and based on office records and nothing material has been concealed

therefrom.

%

3 That the contents of the accompanying Application may be read as Part and

Parcel of this Affidavit %;vj’,\

DEPONENT
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VERIFICATION

| swear this affidavit that the contents of my above affidavit are true and correct
to my knowledge and belief and information derived from the record of this case. No

part of it is false and nothing relevant has been concealed therein.

Verified at New Delhi on this_ day of July 2025, g ;
'

DEPONENT
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Item No.10 Court No, 2

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Through Physical Hearing with Hybrid Option)

Original Application No. 174 /2024 /EZ
(Earlier 0.A. No.681/2024/FB)

Sourabh Kumar Applicant(s)
Versus
Commissioner, Municipal Corporation Arrah & Ors. Respondent(s)

Date of hearing: 29.05.2025

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant: None for the Applicant

Respondent(s): Mr. Bishwa Bibhuti Kumar Singh, Advocate for B-1 (in
Virtual Mode)
Ms. Amrita Pandey, Advocate for R-2 (in Virtual Mode)
Mr. Ashok Prasad, Advocate for R-3 (in Virtual Mode)

ORDER
1 Vide order dated 24.03.2025, respondents | and 2, both were
granted four weeks' time for filing counter affidavit. However, more than

two months have passed but till date both the said respondents have not

filed their replies and order dated 24.03.2025 still remain uncompiled.

2. Learned Counsels appearing for respondents 1 and 2 pray for further
time to file replies. One month's further time is allowed to respondents 1
and 2 to file their replies subject to payment of cost of Rs.2,500/- each by
respondents | and 2. The cost shall be deposited with Registrar, Eastern

Zane Bench at Kolkata of Tribunal within three weeks.

3. So far as respondent 3 is concerned, the order dated 24.03.2025
shows that it has filed a defective affidavit, hence two weeks' time to remove

the defect and re-filing of the affidavit was allowed vide order dated
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24,03.2025 but more than two months have passed still respondent 3 has

not complied with the order dated 24.03,2025

4, Learned Counsel appearing for respondent 3 prays for some further
time to remove the defect. One month's further time is allowed to remove
the deficiencies and re-file the affidavit to respondent 3, subject to payment
of cost of Rs.3,000 which shall be deposited with Registrar, Eastern Zone

Bench at Kolkata of Tribunal within three weeks.

5. List on 19.08.2025.
Sudhir Agarwal, JM

Dr. Arun Kumar Verma, EM

May 29, 2025

Original Application No. 174,/2024/EZ
(Earlier O.A. No.681/2024/FB

R
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National Mission for Clean Ganga

Ui

URGENT/NGT MATTER
THROUGH SPEED POST/EMAIL
Q-2301 1/172024-0d0 ED(TECH) NMCG Dated 05,09.2024
Ta.
Sri Raj Kumar

District Magistrale
Offiee of the Collector & District Magisteate,
Collectorate Campus, Near Ramna Maidan, Ara
District : Bhojpur
PIN : 802301
Phone:06182-221312
FEmail - dm-bhojpur.bihi@nic.in
Subject: In Re- OA No. 174/2024 (EZ) Sourabh Kumar Versus State of Bihar; pending
before Hon'ble NGT (Eastern Zone) Kolkata.
Sir,
This is in reference to the above captioned subject pertaining to the issue of pollution
caused 1o “Prachin Ganga' a 10 km long tributary of the river Ganga (Arrah — Bihar) and order
passed by Hon'ble NGT dated 08.08.2024 wherein respondents have been directed to file reply

affidavits one week before the next date of hearing. NMCG is Respondent No. 3 in the present
matter (order copy attached).

Z That for apprising the Hon'ble NGT in the present matter details / inputs may kindly be
provided regarding the pollution at work done/action taken regarding the alleged dumping
of muck and garbage, effectively transforming it into a drain,

3 It is  requested that  the concerned  departmentofficials  may  be
directed 1o provide the said information at the carfiest. Further any other necessary details

pertaining to the issue may also be provided on or before 15.09.2024,
ours sincercly,
'\f

(Anup Kumar Stivastava)
Executive Dir. Tech(NMCG)
Email: ed-technical @nmicy.nic.in

(Encl. as above)

Copy to:

1. PS 1o the DG, NMCG
2. PSwED(P), NMCG

e (we v sEwe, 99 s, 58 fwm ety A v Remn, sma e
W AR, Fu @ A e 2, 3w i, 7 110002
NMCG (Ministry of Jal Shakti, Department of Waler Resources, River D P & Ganga Raj , G of Indis)
First Floor, Major Dhyan Chend Nafional Stadium, India Gats, New Delhi-110002
Ph.: 011-23072900, 23072901
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[tem No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 681 /2024

Sourabh Kumar Applicant
Versus

State of Bihar Respondent(s)

Date of hearing: 08.08.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A, SENTHIL VEL, EXPERT MEMEBER

ORDER

1. This original application has been registered on the basis of the
letter petition sent by the office bearer of Bhartiya Rashtriay Jaggsewa

Sammittee, Ashok Vihar, Delhi.

2. In this O.A, the complainant has raised the grievance in respect of
poliution in “Prachin Ganga” which is stated to be 10 Km long and is a
tributary of river Ganga. The allegation is that on account throwing of
muck the Pranchin Ganga has been converted into drain and it is full of

pgarhage.

3. It is further stated that this river comes under Arrah, Municipal
Corporation and is not properly maintained by local body which is

creating health hazard to those visiting this river.

4, The O.A, raises substantial issue relating to compliance of

environmental norms.

&, Hence, we implead following as respondents:
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i, Commissioner, Municipal Corporation - Arrah.

ii. Member Secretary, Bihar PCB.

iil. Chairman, NMCG.
6. Let notice be issue to the above respondents for filing their
response before appropriate bench of the Tribunal at least one befare the
next date of hearing.
7. Since the matter relates to the Eastern Zonal Bench, Kolkata,
therefore, OA is transferred to the Eastern Zonal Bench for appropriate
further action. Let the original record of this OA be transferred to the

Eastern Zonal Bench, Kolkata,

8, List before Eastern Zonal Bench at Kolkata on 01.10.2024,

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 08, 2024
O.A. No. 681 /2024
HB
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 174 of 2024/EZ

IN THE MATTER OF;
Sourabh Kumar ... Applicant
Versus

State of Bihar d& Crs, ... Respondents
INDEX

Sr, Particulars Page No.

No.

1.

A ffidavit in compliance of order dated 08.08 2024 on Behalf|
lof Respondent Mo. 3 (National Mission for Clean Ganga,

Ministry of Water Resources)

2. lAnnexure [ - Copy of DO letter dated 21.08.2024 10|
Principal Secretary UDHD Bihar.

EB [Annexure II - Copy of NMCG letter dated 05.09.2024 tof
Arrah DCG and state PMG.

4. |Annexure I1I - Copy of letter dated 25.09.2024 of Bihar|
[State Pollution Control board.

S. lAnnexure IV - A copy of the letter dated September 30,

2024, from Arrah Nagar Nigam.

THROUGH

DATE: qufj a.-.| 2o
PLACE: NEW DELHI
Ashok Prasad, Advocate,
Ceantral Government Counsel
D-17B, Tagore Park,
Kolkata - 700039
Email- ashokadvhe@gmail.com
. Mob- 9883069404
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 174 of 2024/EZ

IN THE MATTER OF:
Sourabh Kumar - Applicant
Versus

State of Bihar & Ors. ve RESpondents

AFFIDAVIT ON BEHALF OF THE NATIONAL MISSION FOR CLEAN GANGA,
NEW DELHI IN COMPLIANCE OF THE ORDER DATED 08.08.2024.

MOST RESPECTFULLY SHEWETH:

I, Anup Kumar Srivastava, aged aboul 37 years, presently working as Executive Director
(Technical) in the National Mission for Clean Ganga (NMCG) under the Department of Water
Resources, River Develog & Ganga Rej ion, Ministry of Jal Shakti, New Delhi do

hereby solemnly affirm and state as under:

| That the deponent is conversant with the facts of the case on the basis of official records
and is duly authorized and competent to swear this affidavit on behalf of the answering
Respondents in aforesaid matter;

2. That at the outset it is submitted that NMCG is one of the authorities constituted in

accordance with the provisions of sub-section 3 of Section 3 of the Envi

(Protection) Act, 1986 vide notification no. S.0. No. 3187(E) dated 07.10.2016,
published in the gazette of India. NMCG has been mandated with for the
impl ion of programs for p ion, prevention and rejuvenation of river Ganga
and its tributaries christened as the N i Gange P (NGP) of the Central

Government. The NGP focuses on effective abatement of pollution and rejuvenation,

protection and management of the river Ganga and its tributaries through interventions
like taking up sewerage infrastructure projects for interception, diversion and treatment
of waste water discharge from open drains into the river through construction of new

2
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§TPs andior rehabilitation and augmentation of existing STPs, laying of sewage

pipelines etc.;

- That in the present Original Application the complainant has raised concerns regarding
pollution in the "Prachin Ganga," a 10 km long tributary of the river Ganga. The
allegations include that the Prachin Ganga has been severely affected by the dumping
ol muck and garbage, effectively transforming it into a drain;

. That the complaint further asserts that the "Prachin Ganga,” a 10 km long tributary of
the river Ganga, is falling under the jurisdiction of the Arah (Bihar) Municipal
Corporation, is not receiving adequate maintenance from the local body, which is

resulting in significant health hazards for visitors;

. That for pollution abatement. Arrah lown has been identilied by NMCG as priovity
lown and State was requested to submit the proposal for poliution abatement. A DO
letter dated 21.08.2024 from DG NMCG has also been sent to the state for submission
of revised DPR for Arrah town. Now, state agency, Bihar Urban Infrastructure
Development Corporation (BUIDCO) has submitted a DPR for pollution abatement of
liquid waste on 12.09.2024, which is under examination of NMCG. A copy of DO letter
dated 21.08.2024 is marked and annexed herewith as Annexure I:

- That, in view of the issues raised by the complainant and in compliance of the | lon’ble
NGT order 08.08.2024, the NMCG vide letter 05.09.2024 marked to Arrah DCG and
state PMG, requests the concerned department/officials o provide details regarding
pollution abatement work done and actions taken to address the alleged dumping of
muck and garbage in Prachin Ganga. Copy of the NMCG letter dated 05.09.2024 issued
to DM and SPMG is marked and annexed herewith as Annexure IT;

. That NMCG has received an action taken report dated 25.09.2024 from Bihar State

Pollution Control Board wherein *BSPCE has in exercise of the powers under Secripn
234 of the Water (Frevention and Control of Pollution) Aci, 1974, has directed the

concerned authorities to: -

i Siop and Preveni dumping of solid waste on the banks of Gangi river in

b

it.  Arrah, Bhojpur;
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iii.  Take i diate steps for r {of the legacy waste dumped on the banks of

Gangi river,
v, Take immediate action to stop dumping of mised solid waste further, on the
hanks of Gangy river in Arrah, Bhojpur; and
v File an action taken report of the aforesard dircctions within 15 days from the
receipl of this notice. "
Copy of letter dated 25.09.2024 from Bihar State Pollution Control Board is marked
and annexed herewith as Annexure- [11,
That it is also pertinent to mention here that, in addition to the action taken report, the
NMCG received an email dated 07.10.2024 from SPMG which includes a response
letter dated 30.09.2024 from Arrah Magar Nigam. The Arrah Magar Nigam response
indicated that the garbage at the site is legacy waste and has not been dumped there for
approximately five to six years, The disposal of the existing garbage is currently
impeded by the significantly increased water level of the Ganga/Gangi river. Arrah
Nagar Nigam has stated that the disposal will be carried out once the water level
subsides. A copy of the letter dated September 30, 2024, from Arrah Nagar Nigam is

attached as Annexure - IV,
I P
(Y
N
DEPONENT

" VERIFICATION
I, Anup Kumar Srivastava above named deponent do hereby verify that the contents of the

aforesaid affidavit are true and correct to my knowledge and belief and nothing material has
1 REE 909
been concealed therefrom. Verified at New Delhi on this -dn'jrI of LJ "1524_

Date:

Place: New Delhi

YL D R DEPONENT

- L _:")
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MINISTRY OF JAL SHAKT)
DEPARTMENT OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION

Rajeev Kumar Mital, 1as
HREG TOR GENERAL
NATIONAL MISSION FOR CLEAN GANGA

D O No. Pr-12014/2020 Dated: 21% August, 2024

Ref: D.0 No. Pr-12014/2020 dated 16" July 2024

Leav Ahaml )

“Namami Gange" is a flagship programme launchad by the Indian Govarnment with the
aim of cleaning and rejuvenating the Ganges river & its tributaries. In the siate of Bihar, 38
sewerage infrastructure projects aimed to create STP capacily of 756.70 MLD and approximately
1,782.58 Km of sewerage network to be laid have been approved at an estimated cost of Rs
8,576.01 Crores under Mamami Gange These projects are in 32 different towns of Bihar,

Z, These sewerage infrastructure projects are executed by Bihar Urban Infrastructure
Develcpment Corporation (BUIDCo) and supervised by State Program Management Group
{SPMG) Bihar. All these projects are on high priority of Government and are being monitored on
various platforms/ NGT Order compliances/ PMG-PMO/ CMC on regular basis.

3 Further, as per the priority of Namami Gange from a pollution abatement point of view,
DPRs for 4 towns namely Jamaulpur, Barauni, Arrah & Katihar are pending for action from the
State level as detailed in a list appended as Annexure with this letter These pending DPRs need
your apt personal atlention for initiaing these projects. | am hopeful that your parsonal
intervention in the submission of DPRs for consid under N; | Gange would help
achiave the cherished goal of making river Ganga & its tributariss pollution-free,

Looking forward for an early action at your end, please

Yours sinceraly,

(Raj Kumar Mital)

Shri Anand Kishore, IAS

Principal Secretary,

Urban Development & Housing Department,
Govt. of Bihar

I W= T s

m wep TR, e and Wy Avew ®ikan, s te, o Reseli-t1o002 @h
B NATIONAL MISSION FOR CLEAN GANGA 4,

.. 15t Floar, Major Dhyan Chand National Stadium, india Gats, New Dethd - 110002
Ph. : 011-23048528, Fax ; 23048566 E-mal - dgEinmcy.nic.in
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Annexurs
DPR Yet to be received:
[ sHo. | Name of project Remarks
1 1&D and STP scheme for Jamalpur is located on the main stem of river Ganga
Jamalpur town, Bihar (Ganga ¥isted under Priority IV as per CPCB PRS
report of 2022). However, no OPR for the town has
been submitled by Stale. DPR needs lo be prepared
= by State. S
2 1&D and STP scheme for Barauni is located on the main stem of river Ganga
Barauni town, Bihar {Ganga listed under Priority IV as per CPCB PRS
report of 2022). However, no DPR for the town has
been submitted by State. DPR needs o be prepared
by State.
Slate may indicate whether project for Barauni town
is desired or not as no drains are reporled lo ba out
falling in river Ganga from this area.
DPR revision:
S No. MName of project Remarks
3 1&D and STP schame for NMCG vide letter dated 20.05.2024 requested
Arrah town, Bihar SPMG/ BUIDCo to ravise the DPR based on tapping
of drains out falling into river Gangi. (Revised DPR
is awaited from the State).
4 |1&0 and STP scheme for NMCG wide email dated 20.08,2024 requested
Katihar town, Bihar SPMG/ BUIDCo to submit the compliance report
towards the observalions of Third Party Appraisal
Agency. (TPA agency shared the obsarvations with
BUIDCo on 18.08.2024).
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Mational Mission for Clean Ganga

el . ]
URGENT/NGT MATTER
THROUGH SPEED POST/EMAIL
Q-23011/1/2024-0fa EDCTECH) NMCG Dated 05,09 3024
To,
Sri Raj Kumar
District Magistrate

Office ol the Collector & Distriet Magistrate,

Calleetarate Campus, Mear Ramna Maidan, Ara

Diserict : Bhojpur

PIN : 802301

Phone:06182-121312

Email - dm-bhojpur. bih@nic.in

Subjeet: In Re- OA No. 174/2024 (EZ) Sourabh Kumar Yersus State of Bihar; pending

before Hon'ble NGT (Eastern Zoue) Kolleata.
Sir.

This is in reference o the ahove captioned subject pertaining to the issue of pollution
caused Lo *Prachin Ganga' a 10 km long wributary of the river Ganga (Arnah — Bihar) and order
passed by Hon'ble NGT dated 08.08.2024 wherein respondents have been directed to file reply
affidavits one week befare the next date of hearing. NMCG is Respondent No. 3 in the present
matter (order copy attached).

i That for apprising the Hon'ble NGT in the present matter deteils / inputs may kindly be
provided regarding the pollution at work donefection taken regarding the alleged dumping
of muck and garbage, effectively transforming it into a drain

3 It is  requested that the concerned  departmentiofficials may  be
directed to provide the said information at the earliest. Further any other necessary details

pertaining to the issue may also be provided on or before 15.00.2024,
‘Ewrs sincerely,

(Anup Kumar Stivastava)
Executive Dir. Tech{NMCG)
Email: ed-technical@omew.nic.in

(Encl. as above)

Copy 1o

I. P8 1o the DG, NMCG
2 PS5 ED(P), NMCG

AL, (@6 9 TAen, 9 g, 79 A ot fm aw Baen e wen)
W TE, FOW AW W Feew =i, shew fe, 7 fRed-110002
MMTG. Winlstry of Jal Shakdi, O af Waler A 5 River Devel & Ganga Rej of india)
First Fioor, Major Diyan Thand Nations! Stedium, Indis Gate, New Delhl-110002
Ph.: 071-23072900, 23072901
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National Mission for Clean Ganga

URGENT/NGT MATTER
THROUGH SPEED POST/EMAIL

Q-23011/1/2024-Ode ED(TEC ) NMCG Dated 05,09.2024

To,

Project Director, SPMG

Group (Secretary Urban Development),
Govemment of Bihar

Vikash Bhawan, Bailey Road, Patna,
Bihar - 800001

Ph. Mo.: (612-2215580,2210000

Email ID: urbansee-bihv@nic,in

Subject: [n Re- DA No. 174/2024 (EZ) Sourabl Kumar Versus State of Bihar; pending
before Hon’ble NGT (Eastern Zone) Kollata,
Sir,

This is in reference to the above captionzd subject permining to the issue of pollution
caused to ‘Prachin Ganga' a |0 km long tributary of the river Ganga (Arrah - Bihac) and order
passed by Hon'ble NGT dated 08.08.2024 wherein respondents have been dirscted to file reply

affidavits one week before the next date of hearing. NMCG is Respondent No. 3 in the present
matter {order copy atached).

2 That for apprising the Hon ble NGT in the present matter dm!s ! inputs may kindly be
provided regarding the palluti work d ion taken g the alleged d
of muck and garbnee effan‘.ively transforming it into o drain.

3 It is requested thai the concemed  depanmentiofficials may  be
directed to provide the said information ut the earliest. Further any other necessary details
penaining o the issue may also be provided on or before 15.09,2024.

(Encl. as above)
(Anup Kuma 'vmu}
Executive Dir. Tech(NMCG)
Email. ed-technical@nmee nic.in
Copy to:

L. PS5 1o the DG, NMCG
2. PSw ED(P), NMCG

TLERELHL, (U A A, o W, T e e T dwe B, v wen)
T AW, AW = 9% 4eEw 2, gfen te, F Reli-1iooz
HIMCG, (Ministry of Jal Shakti, O of Water River & Ganga of India)
First Figor, Major Dityan Ghand National Stadium, India Gae, Mew Delhi-1 10002
Ph.: 0711-23072400, 23072901
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REGISTERED
BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan
Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: mshspcb-bih@gov.in, Website http://bspeb bihar.gov.in

Ref. No.:- Patna, dated:-

From

To

2

Dr. DK. Shukla,
Chairman,

The District Magistrate-Cum-Chairman,
District Environment Committee,
Bhojpur, Arrah.

The Municipal Commissioner,
Arrah Nagar Nigam,
Arrah.

L F WATER VENTION AND CONTROL
L M) ACT, 4,
WHEREAS, the Ministry of Environment, Forest and Climare Change,
Government of India, has in exercise of the powers conferred by sections 3, 6 and
25 of the Environment (Protection) Act, 1986, made the Solid Waste Management
Rules, 2016.

WHEREAS, as per the rules contained in the Solid Waste Management Rules,
2016, (hereinafter referred to as the ‘Rules, 2016') solid waste is to be collected,
transported, processed and disposed in the manner and ways as provided in the
Rules, 2016. Rule 15 of the Rules, 2016, provides for the duties and responsibilities
of the local authorities which inter-alia, provides for door-to-door collection of
solid waste; setting up of material recovery facilities or secondary storage facilities;
provide training on solid waste management to waste pickers and waste collectors;
direct waste generators to not litter; transport wastes to processing facilities; etc.

Page 1of3
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3)

4)

3)

6)
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WHEREAS, a letter petition was filed before the Hon'ble National Green
Tribunal, New Delhi, in which it has been alleged that on account of throwing
muck the ‘Prachin Ganga’ (Gangi river) in the Arrah city, it has been converted
into drain and it is full of garbage. The letter petition has been converted into
Original Application No. 681 of 2024 and vide order dated 08 08,2024 the Hon'ble
Tribunal was pleased to implead the Municipal Commissioner, Municipal
Corporation- Arrah; Member Secretary, Bihar SPCB and Chairman, NMCG, as
respondents and the matter has been transferred to the Hon'ble National Green
Tribunal, Kolkata, for further adjudication.

‘WHEREAS, the banks of the Gangi river was inspected by the official of the State
Board on 03.09.2024 and 1t was found that legacy waste is dumped towards the
west side of the Gangi river and that due to high water level in Gangi River the
water was touching the legacy waste,

WHEREAS, due to dumping of solid waste and presence of legacy waste on the
banks of Gangi river the river was getting polluted and the dumped solid waste
was getting mixed with the river water.

WHEREAS, the Hon'ble National Green Tribunal, New Delhi, in O.A. No. 606
of 2018 has directed the State of Bihar to take immediate steps for remediation of
legacy waste. Further, vide order dated 17.07.2019 passed in O.A. No. 519 of
2019 legacy waste remediation was to commence in Statc of Bihar from
01.11.2019 and was to be completed in time bound manner.

1, therefore, in exercise of the powers under Section 33A of the Water (Prevention
and Control of Pollution) Act, 1974, direct you to: -
i.  Stop and Prevent dumping of solid waste on the banks of Gangi river in
Arrah, Bhojpur,

Page 20f 3
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it.  Take immediate steps for removal of the legacy waste dumped on the banks
of Gangi river,
. Take immediate action to stop dumping of mixed solid waste further, on
the banks of Gangi river in Arrah, Bhojpur; and
. File an action taken report of the aforesaid directions within 15 days from
the receipt of this notice.
Enclosure: [nspection report. Signed by
Devendra Kumar Shukla
Date: (EBIOSHRERA 17:34:56

Chairman
Copy To.: - Patna, Dated:
L. The Director General, National Mission for Clean Ganga, Ministry of

Jal Sakti, Government of Inida, for information and necessary action,

M. Secretary to the Government, Urban Development and Housing
Department, Government of Bihar, for information and necessary
action,

lll. The Divisional Forest Officer-Cum-Member Convener, District
Environment Committee, Arrah, Bhojpur, for information and
necessary action.

IV. _ The R.O. Fatna, for information and necessary action.

=

The Board Analyst, for information and necessary action,
VL. Legal Cell for records.

Page30f3
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[nspection report
Member Secretary,

In compliance with the letter No. 886 of Bihar State Pollution Control Board, dated 22.08.2024
and the order passed on 08.08.2024 in the case of O.A. No. 681/2024/PB, Surabh Kumar V/S The
State of Bihar, filed in the Hon'ble National Green Tribunal, Principal Bench, Delhi, an inspection
was conducted on 03.09.2024 in the p of Municipal C issioner, Ara Municipal
Corporation, Ara und Mr. Prem Kumar, Assistant, in the matter of dumping of garbage in the
ancient Gangi river in Ara, Bhojpur district.

Gangi River is a major river located in Arrah, Bhojpur district. This river is a tributary of the
Ganges River and passes almost through the middle of Arrah city. This river passes through various
parts of Arrah district and merges with the Ganges River. Gangi River is also mentioned in
mythology.

During the inspection it was found that legacy waste/Old solid waste is dumped on the banks of
Gangi River. The water leve! in the Gangi river has increased due to [Toods, due to which the water
level is touching the legacy solid waste. The Municipal Commissioner, Arrah Municipal
Corporation, Arrah informed that dumping of legacy waste on the banks of the Gangi river has
been stopped since about four (04) years ago. The width of the Gangi river becomes very less
during summers.

In the light of the ahove facts, a direction can be given to Arrah Municipal Corporation to remove
legacy waste, so that the water of the Gangi river can be saved from getting polluted. The
government and local administration should take necessary steps to keep the Gangi river clean and
stop dumping of solid waste / municipal waste water into the river.

(Photographs attached)
Yours Faithfully,
Nalini Mohan Singh
Scientist
05.09.2024

-Typed Copy-
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ANNEXURE IV

Office of Arrah Municipal Corporation Arrah
Letter no. 1869

Sender,
Municipal Commissioner,
Ara Municipal Corporation Ara.

To,

Project Officer,

-cum-

Additional Director,

Urban Development and Housing Department,
Bihar, Patna.

Arrah, September 30, 2024

ubject: Regarding non-cleani arbage around river Gangi.

Context: In reference to Departmental BGCMS letter no. 308 dated 25.09.2024,
Sir,

Regarding the above mentioned subject, it is to be informed that in the light of the
application received, the site for disposal of garbage dumped near the Gangi river was inspected.
During the investigation, it was found that the garbage lying at the said site is legacy waste, At
present, garbage is not being dumped near the Gangi river since about five to six years. As far as
the question of disposal of garbage kept carlier is concerned, it is not possible to remove the
garbage due to considerable increase in the water level of Ganga/Gangi river at present. Disposal
will be done afier the water level decreases.

Therefore, in the light of the above, the investigation report and a copy of the site
photograph are being attached with this letter and sent for further action.

Yours [aithfully,

Municipal Commissioner

Arrah Municipal Corporation Arrah

-TYPED COPY-
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To,
Municipal Commissioner,
Nagar Nigam Arrah

Subject: Garbage dumped near the Gangi River

Sir,

That during the investigation it was found that the Garbage near the Gangi River is 5 - 6
years old and due to the increase in the water level in the Gangi river, it eannot be cleaned. At
present, no Garbage has been diposed near Gangi River by Municipal Corporation.

Therefore, the information is kindly submitted you.

Yours Faithfully,

Rajneesh Kumar Choudhary,
Sanitary Inspector

Municipal Corporation, Arrah,
Ward- 1 to 15

-TYPED COPY-
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M Gmail ASHOK PRASAD <ashokadvhc@gmall.com>

IA NO. of 2025 in OA 174/2024

ASHOK PRASAD <ssrosacihoBomail coms Tue, Aug 12, 2025 at 6:37 PM
7T surencra kurer <srendrs_krt S@rediffmail.com>, Amrita Pandey <amnitalegal@gmail.com>

Sr\laca—
Wi referencs @ 3bove pisase find attached harewith the copy of 1A for your reference.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 174 of 2024/¥.7.

IN THE MATTER OF:

Sourabh Kumar ... Applicant
Versus
State of Bihar & Ors. ... Respondents
INDEX

ISr. Particulars Page No.

No.

I Affidavit in compliance of order dated 08.08.2024 on Behalf] ' 'qu 3
of Respondent No. 3 (National Mission for Clean Ganga,
Ministry of Water Resources)

2. Annexure I — Copy of DO letter dated 21.08.2024 to] _ 4-5
Principal Secretary UDHD Bihar.

3. Annexure II - Copy of NMCG letter dated 05.09.2024 1o ]
Arrah DCG and state PMG. 6-7

4. Annexure IIT - Copy of letter dated 25.09.2024 of Bihad . 19
State Pollution Control board. 8-

5. Anncxure IV - A copy of the letter dated September 30, . :1~2'_ 20“ %
2024, from Arrah Nagar Nigam. I )

THROUGH
DATE: 1fotfes
PLACE: NEW-DELAH-{|Kad-, - hase 4—

Ashok Prasad,Advbeate,
Central Government Counsel
D-178, Tagore Park,

Kolkata - 700039

Email- ushnkaclvho@gmail.mm

Mob- 9883069404
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 174 of 2024/EZ

IN THE MATTER OF:

Sourabh Kumar <o Applicant
Versus

State of Bihar & Ors. ..... Respondents

AFFIDAVIT ON BEHALF OF THE NATIONAL MISSION FOR CLEAN GANGA,
NEW DELHI IN COMPLIANCE OF THE ORDER DATED 08.08.2024.

MOST RESPECTFULLY SHEWETH:

I, Anup Kumar Srivastava, aged about 57 vears, presently working as Executive Director
(Technical) in the National Mission for Clean Ganga (NMCG) under the Department of Water
Resources, River Development & Ganga Rejuvenation, Ministry of Jal Shakti, New Delhi do

hereby solemnly affirm and state as under:

L. That the deponent is conversant with the facts of the case on the basis of official records
and is duly authorized and competent to swear this affidavit on behalf of the answering

Respondents in aforesaid matter;

2. That at the outset it is submitted that NMCG is one of the authorities constituted in
accordance with the provisions of sub-section 3 of Section 3 of the Environment
(Protection) Act, 1986 vide notification no. 5.0. No. J18%(E) dated 07.10.2016,
published in the gazette of India. NMCG has been mandated with for the
implementation of programs for protection, prevention and rejuvenation of river Ganga

and its tributaries christened as the Namami Gange Programme (NGP) of the Central

Government. The NGP focuses on effective abatement of pollution and rejuvenation,
protection and management of the river Ganga and its tributaries through interventions
like taking up sewerage infrastructure projects for interception, diversion and treatment

of waste waler discharge from open drains into the river through construction of new

b

-
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STPs and/or rehabilitation and augmentation of existing S$TPs, laying of sewage

pipelines ele.;

That in the present Original Application the complainant has raised concerns regarding
pollution in the "Prachin Ganga,” a 10 km long tributary of the river Ganga. The
allegations include that the Prachin Ganga has been severely affected by the dumping

of muck and garbage, effectively transforming it into a drain;

That the complaint further asserts that the "Prachin Ganga." a 10 km long tributary of
the river Ganga. is falling under the jurisdiction of the Arrah (Bihar) Municipal
Corporation, is not receiving adequate maintenance from the local body, which is

resulting in significant health hazards for visitors:

That for pollution abatement, Arrah town has been identified by NMCG as priority
town and State was requested to submit the proposal for pollution abatement. A DO
letter dated 21.08.2024 from DG NMCG has also been sent to the state for submission
of revised DPR for Arrah town. Now, state agency, Bihar Urban Infrastructure
Development Corporation (BUIDCO) has submitted a DPR for pollution abatement of
liquid waste on 12.09.2024, which is under examination of NMCG. A copy of DO letter
dated 21.08.2024 is marked and annexed herewith as Annexure I;

That, in view of the issues raised by the complainant and in compliance of the Hon’ble
NGT order 08.08.2024, the NMCG vide letter 05.09.2024 marked to Arrah DCG and
state PMG, requests the concerned department/officials to provide details regarding
pollution abatement work done and actions taken to address the alleged dumping of
muck and garbage in Prachin Ganga. Copy of the NMCG letter dated 05.09.2024 issued
to DM and SPMG is marked and annexed herewith as Annexure [I;

That NMCG has received an action taken report dated 23.09,2024 from Bihar State
Pollution Control Board wherein “BSPCB has in exercise of the powers under Section
334 of the Water (Prevention and Control of Pollution) Aet, 1974, has directed ihe

concerned authorities to: -

i Stop and Prevent dumping of solid waste on the banks of Gangi viver in

§

- -

if.  Arrah, Bhojpur;
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i, Take immediate steps for removal of the legacy waste dumped on the banks of
CGrangf river;
v, Take immediate action to stop dumping of mived solid waste further, on the
banks of Gangi river in Arrah, Bhojpur; and
v,  File an action aken report of the aforesaid directions within 15 days from the
receipl of this notice. ™
Copy of letter dated 25.09.2024 from Bihar State Pollution Control Board is marked
and annexed herewith as Annexure- 111
8. That it is also pertinent to mention here that, in addition to the action taken report, the
NMCG received an email dated 07.10.2024 from SPMG which includes a response
letter dated 30.09.2024 from Arrah Nagar Nigam. The Arrah Nagar Nigam response
indicated that the garbage at the site is legacy waste and has not been dumped there for
approximately five to six years. The disposal of the existing garbage is currently
impeded by the significantly increased water level of the Ganga/Gangi river. Arrah
Magar Nigam has stated that the disposal will be carried out once the water level
subsides. A copy of the letter dated September 30, 2024, from Arrah Nagar Nigam is

attached as Annexure - [V,
/

DEPONENT

£

VERIFICATION
I, Anup Kumar Srivastava above named deponent do hereby verify that the contents of the
aforesaid affidavit are true and correct to my knowledge and belief and nothing material has

[ r

been concealed therefrom. Verified at New Delhi on this ~ © dayof /"~ 2024,

. bs

DEPONENT

Date: i
Place: New Delhi
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Rajeev Kumar Mital, 1as

DHRECTOR GENERAL

MATIONAL MISSION FOR CLEAN GANGA
D O No. Pr-12014/2020 Dated: 21% August, 2024

Tat fwma s T e R
GOVERNMENT OF INDIA.
MMISTRY OF JAL SHAKT)
™ DEPARTMENT OF WATER RESOURCES,
SRR BVER DEVELOPMENT & GANGA REJUVENATION

Ref.: D.0. No. Pr-12014/2020 daled 16" July 2024

':DEGV ﬁhmﬂ )
“Namami Gange"is a flagship programme launched by the Indtan Governmeant with the
am of cleaning and rejuvenaling the Ganges river & s tributaries. In the state of Bihar, 38
sewerage infrastruciure projects aimed to create STP capacity of 756.70 MLD and approximately
1,792.59 Km of sewerage network to be laid have been approved at an estimated cost of Rs_
8,576.01 Crores under Namami Gange. These projects are in 32 different towns of Bihar.

3 Furthar, as per the priority of Namami Gange from a paoliution abatement point of view,
DPRs for 4 lowns namely Jamaulpur, Barauni, Arrah & Katihar are pending for action from the
State level as detailed in 2 list appended as Annexure with this letter. These pending DPRs need
your apl personal attention for initiating these projects, | am hopeful that your personal
intervention in the submission of DPRs for consideration under Namami Gange would help
achieve the cherished goal of making river Ganga & its tributaries pollution-free.

Looking forward for an early aclion at your end, please.

Yours sincerely,

(Rajéel Kulnar Mital)

Shri Anand Kishore, |AS

Principal Sac 3
Urban Development & Housing Department,
Govt. of Bihar
I W Ty R o
TR, 0o T, Aore e % A 2R e te, a Rt rioz h
B NATIOHAL MISSION FOR CLEAN GANGA i
Rl i st Flacr, Major Dhyan Chand Naiicnal Stadium, India Gate, New Delh - 110002 iy

Ph. ; 011-23049528, Fax | 23049566, E-mail |, dgi@inmeg.nicin
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Annestura

Barauni town, Bihar

[ S No. MName of project Remarks
1 18D and STP scheme for Jamalpur is located on the main stem of river Ganga
Jamalpur town, Bihar (Ganga listed under Prioiily IV as per CPCB PRS
report of 2022). However, no DPR for the town has
been submitled by State. PR needs lo be prepared
by State.
2 18D and STP scheme for Barauni is located on the main slem of river Ganga

{Ganga listed under Prorty V' as par CPCB PRS
report of 2022). However, no DPR for the town has
been submitted by State. DPR needs to be prepared
by State

Slate may indicate whether project for Barauni town
is desired or not as no drains are reporied to be out

falling in river Ganga from this area. .

DPR revision:

S Mo. Name of project

Remarks

32 &0 and STP scheme for
Arrah lown, Bihar

NMCG vide letter dated 20.05.2024 requested
SPMGf BUIDCo to revise the DPR based on tapping
of drains oul falling into river Gangi. (Revised OFR
is awaited from the State}.

4 I1&D and STP scheme for
I<atihar town, Bihar

NMCG vide email dated 20.08.2024 requesied
SPMG! BUIDCo to submil the compliance report
lowards the observations of Third Party Appraisal
Agency. (TPA agency shared the observalions with
BUIDCo on 18.08.2024),
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B 4 National Mission for Clean Ganga
= e
URGENT/NGT MATTER
THROUGH SPEED POST/EMAIL
Q-2301 11/2024-Oo ED{TECH) NMCG Dated 05.09.2024
To,

Project Director, SPMG

Group (Secretary Urban Development),
Government of Bihar

Vikash Bhawan, Bailey Road, Patna,
Bihar - 500001

Ph. No.: 0612-22 13580,2210000

Email 1D: urbansec-bily@nic.in

Subject: In Re- OA No. 174/2024 (EZ) Sourabh Kumar Versus State of Bihar; peading
before Hon'ble NGT (Eastern Zone) Kolleata.
Sir,

This is in reference to the above captioned subject pertaining to the issue of pollution
caused 1 ‘Prachin Ganga' a 10 km long tributary of the river Ganga (Arrsh - Bihar) and order
passed by Hon'ble NGT dated 08.08.2024 wherein respondents have been directed to file reply

affidavits one week before the next date of hearing. NMCG is Respondent No. 3 in the present
matter (order copy attached).

2 That for apprising the Hon'ble NGT in the present matter details f inputs may kindly be
provided regarding the pollution at work donefaction taken regarding the alleged dumping
of muck and gacbage, effectively transforming it into a drain,

.5 It is  requested that the concerned department/officials  may  be
directed to provide the said information at the earfiest, Further any other necessary details
peniaining to the issue may alse be provided on or before 15.09.2024.

(Encl. as above)
- ours sincerely,
(Anup rivastava)
Executive Dir. Tech(NMCG)
Email: ¢d-echnical@nmeg nic.in
Copy t0:

L. PS tothe DG, NMCG
2. PSto ED (P}, NMCG

wmmm,mmm,mw,mmmwmm.mmj
e A, Wt S W e e 3iem d, 7F fredlonoo0z

NITCG, (Ministey of Ja! Shaki, of Water R 1, River Devel & Ganga Aej n, G of India)

First Finar, Major Divgan Chand Mational Stadium, India Gate, New Defhi-110002
Ph.; 011-23072900, 23072901

X0
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URGENT/NGT MATTER
THROUGH SPEED POST/EMAIL
Q-2301 11/2024-0v0 BD(TECH) MMCU Dated 05.09.2024
To,
Sri Raj Kumar
Disirict Magistraie

Office of the Colleetor & District Magistraie,
Colleciorate Cumpus, Mear Ranna Maidan, Ara
District : Bhojpur

PIN : 802301

Phone:06182-221312

Enail - dni-bhojpur. bihi@nie. in

Subject: In Re- OA No. 17472024 (EZ) Sourabk Kumar Versus State of Bihar; pending
before Hon'ble NGT (Eastern Zone) Kollata.
Sir,

This is in reference to the above captioned subject pertaining fo the issue of pollution
caused o ‘Prachin Ganga’ a 10 km long wribuary of the river Ganga (Areah — Bihar) and order
passed by Hon'ble NGT dated 08.08.2024 wherein respondents have been directed to file reply
affidavits one week before the next date of liearing. NMCG is Respondent Mo. 3 in the present
matter (order copy attached),

2 That for apprising the Hon'ble NGT in the present matter details / inputs may kindly be
provided rezarding the pollution ab work donefaction taken regardi the alleged dumping
of muck and garbage, effectively transforming it into a drain.

i It is  requested  thal  the d  depar inl may  be
directed to provide the said information al the earliest, Further any other nccessary details

pertaining 1o the issue may also be provided on or befure 13.09.2024,
Wﬂl

(Anup Kumar Stivastava)
Executive Dir. Tech{NMCG)
Email: gd-wehnicol@nmey nic.in

(Encl. as above)

Copy to:

I. P50 the DG, NMCG
2. PSo ED (P), NMCG

KISZG. Winlstry of Jal Shakdl, D I of Watar A Fiver & Gang;

\"T.L"T.?ﬁ.?n‘l.mmﬂm_mm.ﬁmmﬁmm.mmj
WA T, HeR @ g e w2, oiea de, 9 fedi-tiooe

f i 5 of India)
First Figor, Mejor Dhyan Chand Mational Stadium, India Gate, New Delhi115002
Ph: 011-23072500, 23072901
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REGISTERED
BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan

Phone-0612-2261250/2262265, Fax-0612-2261050
E-mail: msbspeb-bih@gov in, Website http:/fbspeb bihar.gov.in

Ref No.:- Patna, dated:-

From

To

Dr. D.K. Shukla,
Chairman.

The District Magistrate-Cum-Chairman,
District Environment Committee,
Bhojpur, Arrah.

The Municipal Commissioner,
Arrah Nagar Nigam,
Arrah.

DIRECTION UNDER SECTION 33A OF THE WATER (PREVENTION AND CONTROL

OF POLLUTION) ACT, 1974,

b

2)

WHEREAS, the Ministry of Environment, Forest and Climate Change,
Government of India, has in exercise of the powers conferred by sections 3, 6 and
25 of the Environment (Protection) Act, 1986, made the Solid Waste Management
Rules, 2016,

WHEREAS, as per the rules contained in the Solid Waste Management Rules,
20186, (hereinafter referred to as the ‘Rules, 2016') solid waste is to be collected,
transported, processed and disposed in the manner and ways as provided in the
Rules, 2016. Rule 15 of the Rules, 2016, provides for the duties and responsibilities
of the local authorities which inter-alia, provides for door-to-door collection of
solid waste; setting up of material re covery facilities or secondary storage facilities:
provide training on solid waste management to waste pickers and waste collectors;

direct waste generators to not litter; transport wastes (o processing facilities; etc,

Page 10f3
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3)

4)

3)

6)

96

WHEREAS, a letter petiion was filed before the Hon'ble Natonal Green
Tribunal, New Delhi, in which it has been alleged that on account of throwing
muck the ‘Prachin Ganga' (Gangi river) in the Arrah city, it has been converted
into drain and it is full of garbage. The letter petition has been converted into
Original Application Na. 681 of 2024 and vide order dated 08.08.2024 the Hon'ble
Tribunal was pleased to implead the Municipal Commissioner, Municipal
Corporation- Arrah; Member Secretary, Bihar SPCB and Chairman, NMCG, as
respondents and the matter has been transferred to the Hon'ble National Green

Tribunal, Kolkata, for further adjudication.

WHEREAS, the banks of the Gangi river was inspected by the official of the State
Board on 03.09.2024 and 1t was found that legacy waste is dumped towards the
west side of the Gangi river and that due to high water level in Gangi River the
walter was touching the legacy waste.

WHEREAS, due to dumping of solid waste and presence of legacy waste on the
banks of Gangi river the river was getting polluted and the dumped solid waste
was getting mixed with the river water.

WHEREAS, the Hon'ble Nationzl Green Tribunal, New Delht, in O.A. No, 606
of 2018 has directed the State of Bihar to take immediate steps for remediation of
legacy waste. Further, vide order dated 17.07.2019 passed in O.A. No. 519 of
2019 legacy waste remediation was to commence in State of Bihar from

01.11.2019 and was to be completed in time bound manner.

I, therefore, in exercise of the powers under Section 334 of the Water (Prevention
and Control of Pollution) Act, 1974, direct you to: -
i. Stop and Prevent dumping of solid waste on the banks of Gangi river in

Arrah, Bhojpur,

Page 20f 3
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il Take immediate steps for remaval of the legacy waste dumped on the banks
of Gangi river;

. Take immediate action to stop dumping of mixed solid waste further, on
the banks of Gangi river in Arrah, Bhojpur; and

iv.  File an action taken report of the aforesaid directions within 15 days from
the receipt of this notice.

Enclosure: Inspection report. Signed by
Devendra Kumar Shukla
Date: @BROSHROAN 17:34:56
Chairman
Copy Ta.: - Patna, Dated:
L The Director General, National Mission for Clean Ganga, Ministry of
Jal Sakti, Government of Inida, for information and necessary action.

Il Secretary to the Government, Urban Development and Housing
Department, Government of Bihar, for information and necessary
action.

[Il. The Divisional Forest Officer-Cum-Member Convener, District
Environment Committee, Arrah, Bhojpur, for information and
necessary action.

IV. | The R O. Patna, for information and necessary action.

V. The Board Analyst, for information and necessary action.

VI Legal Cell for records.

Page3of3



\‘f'

| i E

98

Frfteror ulRideT ==
e Wi

e oy uguu PRevT wdy @i wsi ees, [BAis 22082024 T A
Wiy 2Ra R, sar aa, ReE 4 SRT 0. No. 681202478, Surabh Kuwar
VIS The State of Giar =000 (350105 00082024 W1 Qe amaw & Fer ©
&6 A foia 03002024 W AL IEL ARG R P amy war o gW A
srerars 4 Sl § o, orgw fre @ wrdl Al T (Gangt v § FED wE
& A A Frberr R

i 7, e, AR e # few gn wgE A 2 7w wE oA 9
wwwéammmu%ammﬂaﬂgmﬁlhﬂmmﬁmm‘
fafrer el A €t oA § ok P A e ol &) i A @ e
rertTE et A4 0 e 2

fadteor & ww ® ar T fF ARl S @ RN (waste-side) § legacy waste /
old solid waste, dumped & | TR A€ § @rg & FRO SerwR @@ T 8, e wa
T, RRrEd 2T A F ouch HF T 8| AR A, ama A T, am
I TE were) & e fE e ar (od) o g W & i SE @ e @l
Ao @ e a7 o R m &) ol & R amh 58 @ e aga &
% A B

FTAE el B amEw oA R P @Y legacy waste W remove T @
fere um Dirction fmr wn wwen & @@ 0l T S el B ovela @9 9 aam
S | WER S e e s aiRe o3 il a8 @) W ted @ R

A |

(wietwms wiac )



99

Inspection report
Member Secretary,

In compliance with the letter No. 886 of Bihar State Pollution Control Board, dated 22.08.2024
and the order passed on 08.08.2024 in the case of O.A. No. 681/2024/PB, Surabh Kumar V/S The
State of Bihar, filed in the Hon'ble National Green Tribunal, Principal Bench, Delhi, an inspection
was conducted on 03.09.2024 in the presence of Municipal Commissioner, Ara Municipal
Corporation, Ata and Mr. Prem Kumar, Assistant, in the malter of dumping of garbage in the
ancient Gangi river in Ara, Bhojpur district

Gangi River is a major river localed in Arrah, Bhojpur district. This river is a tributary of the
Ganges River and passes almost through the middle of Arrah city. This river passes through various
parts of Arrah district and merges with the Ganges River. Gangi River is also mentioned in
mythology.

During the inspection it was found that legacy wasie/Old solid waste is dumped on the banks of
Gangi River. The waler level in the Gangi river has increased duc to floods, due to which the water
level is louching the legacy solid waste. The Municipal Commissioner, Arrah Municipal
Corporation, Arrah informed that dumping of legacy waste on the banks of the Gangi river has
been stopped since about four (04) years ago. The width of the Gangi river becomes very less
during summers,

In the light of the above facts, a direction can be given to Arrah Municipal Corporation to remove
legacy waste, so that the water of the Gangi river can be saved from getting polluted. The
government and local administration should take necessary steps (o keep the Gangi river clean and
stop dumping of solid waste / municipal waste water into the river.

(Photographs attached)

Yours Faithfully,
Nalini Mohan Singh
Scientist
05.09.2024

-Typed Copy-
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ANNEXURE [V

Office of Arrah Municipal Corporation Arrah

Letter no. 1869

Sender,
Municipal Commissioner,
Ara Municipal Corporation Ara.

To,

Projeet Officer,

-cum-

Additional Director,

Urban Development and Housing Department,
Bihar, Patna,

Arrah, September 30, 2024

Subjeet: Resarding non-cleaning of arbage around river Gangi.

Context: In reference to Departmental BGCMS letter no. 308 dated 25.09.2024.

Sir,

Regarding the above mentioned subject, it is to be informed that in the light of the
application received, the site for disposal of garbage dumped near the Gangi river was inspecled,
During the investigalion, it was found that the garbage lying at the said site is legacy waste. At
present, garbage is not being dumped near the Gangi river since about five to six years. As far as
the question of disposal of garbage kept carlier is concerned, it is not possible to remove the
garbage due o considerable increase in the water level of Ganga/Gangi river at present. Disposal
will be done afler the water level decreases.

Therefore, in the light of the above, the investigation report and a copy of the site
photograph are being attached with this letter and sent for further action.

Yours faithfully,

Municipal Commissioner

Arrah Municipal Corporation Arrah

-TYPED COPY-
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To,
Municipal Commnussioner,
Nagar Nigam Arrah

Subject: Garbage dumped near the Gangi River

Sir,
That during the investigation it was found that the Garbage near the Gangi River is 5 - 6

years old and due to the increase in the water level in the Gangi river, il cannot be cleansd. At
present, no Garbage has been diposed near Gangi River by Municipal Corporation.

Therefore, the information is kindly submitted you.

Yours Faithfully,

Rajneesh Kumar Choudhary,
Sanitary Inspector

Municipal Corporation, Arrah,
Ward- | 1o 15

-TYPED COPY-



